
¥
f

CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH, JABALPUR

Caravs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001 ^

Dated.

Registration No. JV.

NVN. Applicant (s)

VERSUS

... Respondent (s)

A copy of the ORDER dated \ \ -V* Passed by the Hon'ble
Tribunal in the above mentioned case is forwarded herewith for necessary action. ^ ^

To,

GRPR-119-C

t'

13 .07.200 4

%>pl leant by iihri Vinod iiilawat.

Respondent by Shri P» Sliankaran •

Heard the parties.

The learned ooiansel for the applicant has

filed this CJCP in OA No, 521 of 200 3 for non-

compliance of "Uie order of the Tribmal dated 13th

Fdoruary, 2004, The learned counsel for the

respondQit Shri Shahkaran states that the order

passed by the Tribmal dated 13th PdDruary, 2004

has already bem complied with, A copy of the

order was sait by the respondent by post twice

and it was returned back by the postal Department

with the note that the adressee is not available.

;iii - learned cxjmsel for the respondent has givei

a coj-iy of the order to the learned counsel for the

s^jplicant today In the Court,

In view of this the OCP has become

iufructuous. Accordingly^ the same is dismissed as

,in fr uctuous , - —

^21 rrrafcTrci I'
a^.P. Singh)

,  Sdh
(liadan Mohan)

JM
■

<^1 -7-^7

sr. 8f. (ff.sr.)

vc


